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SHRI S. JAIPAL REDDY: Before you
take up special mentions, I have to raise a
question. ..(Interruptions) She has permitted
me.

THE DEPUTY CHAIRMAN; What it
about? Is it some other matetr? Mr. Kalmadi,
you take you seat. Mr. Jai-pal Reddy, what do
you want to say?

SHRU S. JAIPAL. REDDY: I wrote a
letter to you..

THE DEPUTY CHAIRMAN: About what?

SHRI S. JAIPAL REDDY; I wanted to
draw the attention of the House to the manner
in which the Government of India have asked
the Swiss investigating authorities... (Interrup-
tions)... to hhelve the Bofors probe...
(Interruptions).. .Madam, you kindly per mit
me.

THE DEPUTY CHAIRMAN: I will permit
you.

SHRI S. JAIPAL REDDY: But once
special mentions are taken up, I cannot speak.

THE DEPUTY CHAIRMAN; I will permit
you. (W) &F&Q‘, afsy

{(ma™)  giw oA {(SRW)
I must remind you of one thing. To me,
everything spoken in this House is very

special. And I really want to regulate the
business of the House.

S Tae € S A SwET S
wamaﬁ&ai’r A, . . (wa)

I have identified Mr. Suresh Kalmadi.

SHRI SURESH KALMADI- Madam,
.. (Interruptions) ...

SHRI S. JAIPAL REDDY: Madam, once
special mentions are taken up..
(Interruptions).

THE DEPUTY CHAIRMAN: I have said I
will allow you. Qnece I promise I will allow
you... (Interruption)
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THE DEPUTY CHAIRMAN: I will allow
you. (interruptions). Please, let there be order
in the House. I will allow" you, Mr. Sikander
Bakht.

for ey ora, oewr aiad
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SPECIAL MENTIONS

Alleged Demolition of Temples in
Ayodhya in violation of the rulings of the
High Court

SHRI SURESH KALMADI (Maharashtra);
Madam, the matter relates

F[] Transliteration in Arabic Script..
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[Shri Suresh Kalmadi]

to Ayodhya. On Friday, the State Go
vernment leased out 42 acres of land
near the Ram Janmabhoomi for the
creation of a Ram Katha Park in the
garb of tourism development. Madam,
the High Court has given an order.
No final judgement has so far come.
The High Court has said that there
will be status quo. In spite of that
fact, the State Government on Friday
allotted 42 acres to the Vishva Hindu
Parishad. Immediately after the order
of Saturday, on Sunday, the State
Government  demolished five temples
and nine shops. They gave only five
hours' notice to the occupants to
withdraw from there. They threatened
them with the policee. The whole
place is under the charge of the Baj-
rang Dal. They have already demoL
shed the 'Sankatmochan'; they have
also  demolished 'Sakshi  Gopal' and
the 'Sitakup' where ‘'bhajans' had been
going on non.stop. Sometimes
they want to demolish
the Masjid. Now they are demolishing the five
temples. (Interruptions). Madam, it is a pity
that they were given no notice. It was Mr.
Vinay Khatiyar of the Bajrang Dal who was
directing their operations. The Chief Priest of
the Janama-bhoomi has been removed from
the post and thrown out of the premises. Also,
the Mahant of the Sumitra Bhawan was
arrested in the morning by the police
yesterday.

Madam, this is a very grave matter. This is
primarily because of the pressure put on the
BJP  Government because the BJP
Government called the two groups of the
Babri Masjid Committee for talks. The
Bajrang Dal and the VHP have come together
and forced the BJP Government to issue this
order. I would like to say that this area of the
Ram Janambhoomi-Babri Masjid is not in the
hands of the State Government. It is being run
today by the Vishva Hindu Parishad and the
Bajrang Dal. The State Government has no
say. At the moment, all the temples have been
broken. Miscreants are let loose. And the State
Gevemment Is a Silent specta-

[RAJYA SABHA]
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tor. This is in violation of the High
Court order which has said the status
quo must remain. The Government
has given 42 acres and the demolition
is going on in the name of tourism
development. [ demand a statement
from the Home Minister as to what
action the Central Government plans
in this regard, and how they are
going to respect the wishes of the High Court.
(Interruptions).

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Will they dismiss the Government?
They should dismisg the Government of U. P.
It is unconstitutional. (Interruptions). The
Government of U. P. should be dismissed.
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THE DEPUTY CHAIRMAN: Mr.
Ahluwalia, I have not permitted you.

(Interruption)
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Ms. Ahluwalia, pleased sit down, Ho;;
many times [ have to repeat, please sit
down? (Interruptions). Just a minute please.

Zlo W.UT WERE (TEN)
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THE DEPUTY CHAIRMAN: TIhave
allowed the special maention, Dr. Abrar
Ahmed. (Interruptions) Such a thing
cannot be  tolerated.
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SHRI K. N. SINGH (Uttar Pradesh) : I

have said that there should be a debate on this
issue.

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, for how many times I have to

tell you, please sit down? (Interruptions)
Don't get up again.
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THE LEADER OF THE OPPOSITION
(SHRI S. JAIPAL REDDY): Madam, may I
make a suggestion? (Interruptions) ...

THE DEPUTY CHAIRMAN: Can
you be heard?

SHRI S. JAIPAL REDDY: Madam, I may
be permitted to make a suggestion.
(Interruptions)
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SHRI S. JAIPAL REDDY: Madam, now
Mr, Suresh Kalmadi has raised a very
important and urgent issue. You, in your
wisdom, agreed to permit Sikander Bakhtji to
respond. I may also suggest that Members
belonging to other parties, one or two
Members from each party, may be allowed
to speak on this issue for this issue is a
burning issue ... (interruptions) ... Therefore,
there is a need...

SHRI DIPEN GHOSH (West Bengal):
The Home Minister is here. He should
respond to it.

SHRI SIKANDAR BAKHT: Madam, I
agree with the Leader of the Opposition. Let
it be regulated and let one Member from

Eﬁmﬂ'@g von (m) every group be allowed to speak...

o CHIGT qOA @ ATAAT 3T
AFE FART . . . (W)
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REI.. . (wmw)

SHRI S. JAIPAL REDDY: Madam, I will
make a suggestion.

(Interruptions)
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SHRI a JAIPAL REDDY: Let the Home

Minister ... (Interruptions)...
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SHRI KRISHAN LAL SHARMA
(Himachal Pradesh): Madam, I am on a point
of order. ...(Interruptions)...! am on a point of
order.

SHRI YASHWANT SINHA (Bihar):
Madam, please let me just make a suggestion.
After that, you give your ruling...

SHRI KRISHAN LAL SHARMA: Madam,
I am on a point of order.

THE DEPUTY CHAIRMAN: I
will allow your point of order. Let
me first listen to Shri  Yashwant
Sinha. '

SHRI YASHWANT SINHA: Madam, as
the Leader of the Opposition has said, the
issue which has been raised in this House by
Shri Suresh Kalmadi is a very vital issue for
the future of this country and, therefore, |
agree entirely with his suggestion. Let us give
this debate a form. The Home Minister is
here. He must have had information about
what exactly the UP Government has done.
Let us not go by newspaper reports alone. |
would sug. gest that Home Minister should
share with the House the facts of this case,
after which we should suspend all the other
business and discuss this most important issue
in the House. (Interruptions)

THE DEPUTY CHAIRMAN: Let the
Home Minister respond to it.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Madam, I had my
difficulty. I had actually sent a telex message
to the UP Government in order to find out as
to what the facts were. Somehow we did not
get any positive response from them this
morning... (Interruptions) ...

SHRI N. K. P. SALVE (Maharash
tra): What is meant by "somehow"?
It is the failure of the constitutional
machinery  (Interruptions)

THE DEPUTY
Order, Order, please.

CHAIRMAN:

£23 MAR. 1992]
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SHRI S. B. CHAVAN: This morn
ing, again the Home Secretary con
tacted the Chief Secretary there. He
was also not in a position to give all
the details of the information

SHRI SURESH KALMADI: What about
your Central Intelligence? (Interruptions)

SHRI S. B. CHAVAN: Again I have set a
FAX message this morning. Because I had
gone to Gujarat and this morning only I had
come, I do not know in the meanwhile what
actually has happened ... (Interruptions) ...
Because according to my information, they
have not been able to supply me any
information, and on behalf of the UP
Government if anything is to be stated, I must
have a clear report in my hand before I can
possibly react in this House as to what the
position is... (Interruptions) ...

SHRI SURESH KALMADI: Madam, it is
a very serious matter. We want to know how

the temples are being demolished.
(Interruptions)
SHRI SUBRAMANIAN SWAMY:

Madam, we don't what reaction. We want
action.

SHRI SURESH KALMADI; The Central
Government must take action....

€T, TENTET O : ERIHT FT
g . . . (suwgw)
THE DEPUTY CHAIRMAN: Pan-deyji,
please sit down.

¥, TATET ARG ¢ FTE G
FY 77 WIAT Y 1. . (vEEn)

SHRI SUBRAMANIAN SWAMY:
Madam, we don't want reaction from the
Government. We want action. If the State
Goernment is not listening to the Central
Government and not acting according to the
Constitution, it should be dismissed...
(Interruptions)... We want action... (Inter-
ruptions)'. ..
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SHRI YASHWANT SINHA; If the Home
Minister is not in a position to enlighten us...
{Interruptions).. .if the Home Minister is not
in a position to enlighten us, may I suggest
that we discuss this matter in this House on
the basis of the facts which are available to us
from whatever source it may be?... (Interrup-
tions) ... Then we discuss it on the basis of
whatever information is available to us...
(Interruptions) ...

THE DEPUTY CHAIRMAN:
Let me allow Mr. Sikander Bakht..
(Interruption) .., Mr. Dipen Ghosh, please sit
down. Just a minute. Let him speak.
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I would have been very happy to agree to
what Yashwant Saheb has said.
(Interruptions)...
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SHRI  SIKANDER BAKHT: Ma.
dam, I would have been happy to
agree  with the proposal of  Shri
Yashwant Sinha.  Unfortunately,
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SHRI V. NARAYANASAMY (Pon-
dicherry) :! Let the U. P. Government give
the information. (Interruptions) ...
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THE DEPUTY
Please. (Interruptions)...
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THE DEPUTY CHAIRMAN:

Please. (Interruptions)...
your seat. (Interrttptio7is)...

Please take
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Mr. Abrar Ahmed, please sit down.
(Interruptions). .. Please, sit down, The
Members are so agitated and they feel that the
matter is serious and there is a suggestion that
there should be a discussion. But the Home
Minister, who is also the Leader of the
House, says he hasn't got the information.
(Interruptions)...

SHRI SURESH KALMADI; Madam, you
direct the State Government to give the
information. (Interruptions,) . ..

THE DEPUTY CHAIRMAN: Please have
patience. Please. (Interruptions) ... Please
have patience. (Interruptions) ..
patience (Interruptions)

.Please have
...Please (Intermp.

tions).. .1 said, "Please sit down"
(Interruptions) ... Take your seat.
(Interruptions) .. ".
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[The Deputy Chairman] Please.
(.Interruptions) Will you please have
patience? (Interruptions) Please.

(Interruptions)... 1 said, "You please sit down".
When I am speaking I think you should have
manged to sit down and listen to me. I have no
provision in my hand to convert a Special
Mention into a discussion. If the House says it
wants a discussion we shall have a discussion
at some other time because I have got other
business. we will go ahead with it. If the Home
Minister has got the information he can come
and we can start the discussion. If he has no
information, what is he going to answer the
House? (Interruptions) ...

SHRI1 S. B. CHAVAN: Madam, may we
have this ... (Interruptions) ...

ot fawey ¥ mew @ufgan, W@
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THE DEPUTY CHAIRMAN: I will allow
you. But there is another.... (Interruptions) ...

SHRI S. B. CHAVAN: Madam, I
will again [find out(Interrup
tions) ...

)M H i:-rlﬁ'!\.!

THE DEPUTY CHAIRMAN: Pan-deyji,
please sit down. Your leader is on his legs.

SHRI S. B. CHAVAN: Madam, I will again
try to contact the U.P. Government and try to
get the authentic information and since the
meeting of the Business Advisory Committee
is going to be held at 4 o'clock we can also
decide on what date we will be able to discuss
this issue provided .. (Interruptions)..

[RAJYA SABHA]
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SHRI SURESH KALMADI; It is too late.
(Interruptions)... You make a statement today.
(Interruptions) ... How can you delay it so
long? All the temples would have been
demolished by that time. (Interruptions) ..

SHRI YASHWANT SINHA: Madam, may
I suggest.... (Interruptions) ....

SHRI SURESH KALMADI: Row can you
delay it indefinitely? The matter is very
serious. (Interruptions)

SHRI YASHWANT SINHA: Madam, may
I make a suggestion? (Interruptions)
Madam, my suggestion is that we take up this
matter immediately as suggested by the
Leader of the Opposition. (Interruptions) ...
You allow Mr. Sikander Bakht to speak.
Madam, give a chance to all of us to speak
and participate. In the meanwhile, if the Home
Minister thinks it fit, he can get in touch with
the UP Government and try and get us the
facts. He can put the facts before the House.
We must discuss it on the basis of whatever
facts are in our possession. We must discuss it
here and now. (Interruptions) .

SHRI SUBRAMANIAN SWAMY: The
Home Minister may be able to make a
statement on the basis of what the Central
Intelligence Bureau has. The Central
Intelligence Bureau is there in Ayodhya.

SHRI S. B. CHAVAN: I cant make any
statement on the basis of the information
given by the Central Intelligence  Bureau.
(.Interruptions).

SHRI SUBRAMANIAN SWAMY: If you
don't know what is going on..
(.Interruptions).

SHRI S. B. CHAVAN; If the hon.
Members are interested in having a
discussion, let them have it. But 1
can't react. ‘That is all. (Interrup
tions) .
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SHRI SUBRAMANIAN SWAMY: I want
you to act, not react. (Interruptions) .

SHRI CHIMANBHAI MEHTA
(Gujarat): Let the answer come from
the State. It is a very important matter,
(/nterraptions).

TIM DEPUTY CHAIRMAN; I have a
suggestion... (Interruptions).  Let us handle
itinan orderly manner. (Interruptions).

SHRI CHIMANBHAI MEHTA: Madam,
I suggest ...(Interruptions]).

SHRI SURESH KALMADI: Madam, it is
true that temples in ... (Interruptions).

THS: DEPUTY CHAIRMAN: Order in the
House.

SHRI YASHWANT SINHA; Let us have
a discussion now.

THE DEPUTY CHAIRMAN: I have no
objection. (Interruptions).

SHRI YASHWANT" SINHA: The entire
House is interested in having a discussion
now. Let us have a discussion  now.
(Interruptions).
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SHRI S. JAIPAL REDDY: Let Mr.
Sikander Bakhat be given a full chance to
respond. Let the entire House and every major
party have an opportunity to respond. I think,
this could be treated as a special issue. This is
the sense of the House. We could go ahead
with a discussion.

THE DEPUTY CHAIRMAN: If ' this is the
sense of the House, I will allow one Member
from each party to make their point.
(Interruptions) Mr. Dip en Ghosh, let me
finish, then I will allow you to say if you want
to add anything to what I am saying. If the
whole House agrees, I can ask one Member
from every par-jy to ask whatever they have to
ask on this issue. In the meantime the Home
Minister might be able to get information from
the UP Government and come back to the
House and inform. Mr. Sikander Bakht will
also get a chance to speak. (Interruptions) .

SHRI DIPEN GHOSH: Madam, I may be
allowed to make a submission. I don't have
any objection... (Interruptions).

SHRI S. B. CHAVAN: Madam, I can't
promise that I will succeed in getting the
information before the debate is finished. That
is why I would like to keep my options open.
If T get the information, certainly I would like
to inform the House. (Interruptions).

SHRI S. JAIPAL REDDY: We are
promising you to give the information.
(Interruptions).

SHRI YASHWANT SINHA: Information
is available with them. (Interruptions).
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SHRI S. B. CHAVAN: On your
information. I ran't make any statement.
(Interroptions).

SHRI SURESH KALMADI: Demolishing
of the temples is going on. We can't keep
quiet in the House. The Rajya Sabha can't
keep quiet. We want a statement by five
o'clock. (Interruptions).

SHRI DIPEN GHOSH: Madam, we don't
have any objection to Mr. Sikander Bakht
clarifying his party position, for that matter,
UP Government's position which is led by his
party. But the fact is that a very important
issue is involved in it to the extent, as the
press report suggests, that there was a High
Court... (Interruptions).

SHRI PRAMOD MAHAJAN: Now, he has
started making a speech. He is getting into a
discussion... (Interruptions) ... Let Mr. Bakht
speak first... (Interruptions) ... Let him clarify.

SHRI SURESH KALMADI: Why are you
worried?... (Interruptions).. Let everybody
speak... (Interruptions) ...

SHRI PRAMOD MAHAJAN: We are not
worried about anything.. . (Interruptions) ...
You should worry about your own future.. .
(Interruptions) ... Before uttering a sentence
you should think about your own future.. .
(Interrptions) ...

THE DEPUTY CHAIRMAN: I think it
very unfortunate that the Members...
(Interruptions)... Please, just a minute...
(Interruptions) .. .

4T BET FIF FT AITON

it TS waTE TSI
71 T1T fogr wga 72 gu &, 4w
TLATNR ST &F 2C &, A LY
a8 T &, rEd W ag &% I
HHIT gamy AT Y Ag ¥

swavata : § Fvae 90
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SHRI DIPEN GHOSH: Madam, as a leader
of my party and a Member of the House, I
must demand that the Home Minister make a
statement on this issue because it involves
vioiation of court order. I am not interested in
Ram or Hamuman. 1 am interested in the
judicial order. I have a right to raise this issue.
The Home Minister cannot abdicate his
responsibility from making a statement be-
cause the UP Government is silent on it....
(Interruptions) ...

SHRI JAGADISH PRASAD
MATHUR:  What silence... (Interruptions)

qq  Taa
{ s )
SHRI PRAMOD MAHAJAN: The UP
Government's Home  Minister  himself
announced it... (Interruptions).., It is the
Minister who told the press people...
(Interruptions)...

Bt s gEE owww o ow
I % G g WY 7

T W EFEN. ..

Why are you allowing this gentleman? .. .
(Interruptions) ...

qise wEs v, (wEwE) L.

SHRI SURESH KALMADI; No
reply has come from the UP Gov
ernment. The BJP does not exist in
Ayodhya. (Interruptions)... You
must be careful of the Bajrang Dal...
(Interruptions)... I am warning
you. You must be careful... (Inter
ruptions) Be careful of Bajrang
Dai's hands. Ayodhya is not in the BJP
hands... (Interrptions)...

STt STt e WM - Hew, qF
gt §gAay* T, Aew, 50 shmay
Efp AT @I ENSTaE |

THE DEPUTY CHAIRMAN: I am not
allowing you... (Interruptions)...

*Expunged as ordered by the Chair.
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St R AT AT ( STIHIAN) ¢
#ew, AU fagew £, ..

YqEwmR o S 9Er fagew 915 §
A

»ft wew swwT AT . Hew, WU
fagga & fe ag ot * wst o7 g2A0Iw
foar mar &, ag mawnfam#zd 8, saaT
femrg Az fem sho, fasia fEarsu)

it famrae asw . axcaifzarn, . . .

THE DEPUTY CHAIRMAN: I will look
into the records. If it hurts anybodys
senitiments 1 will lemove it...
(Interruptions)...

SHRI SURESH KALMADI: Dismiss the
UP Government... (Interruptions) ...

THE DEPUTY CHAIRMAN: Everybody,
please, sit down... (Interruptions) ...

SHRI RAM JETHMALANI (Karnataka):
Madam, I have a point of order
...(Interruptions). Please, hear me for a
minute... (Interruptions)...

THE DEPUTY CHAIRMAN: Point of
order for what?... (Interruptions).

SHRI RAM JETHMALANI:
Madam, some people may consider a temple
or a mosque in Ayodhya as of great
importance. I do not blame them. But there
are other serious problems like Punjab.
Punjab, I consider, is much more important...
(Interruptions) I have got a special
mention... (Interruptions) .. .on this issue...
(Interruptions) .-. and you cannnot override
it... (Interruptions) ... It is my right to mention
it... (Interruptions).. ®

* Expunged as ordered by the Chair.
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SHRI SURESH KALMADI:
Madam, Shis is diversion!... {Interruptions)
. After destroying the temples they now
want to go to Punjab. .. (Interruptions) ...

THE DEPUTY CHAIRMAN: I
will allow you... (Interruptions)...

SHRI RAM JETHMALANTI: Let us first
finish the special mentions... (Interruptions)...

THE DEPUTY CHAIRMAN: 1 will allow
you later... (Interruptions)... Just a minute...
(Interruptions)... I run this House with the
consensus of the Members and if the whole
House wants that Mr. Sikander Bakht should
share and other leaders of various other
parties want to share the information I will
not come in between. I leave it to the Home
Minister to come back with the information.
He can come before the House rises today or
any other time which is convenient to him. I
leave that to him. He should give the
information that he gets, whatever
information he can get and come before the
House... (Interruptions) . ..

SHRI SURESH KALMADI: Why can't he
get the information today?.. (Interruptions) ..
Are we silent spectators here?
(Interruptions) .. .He should let us know...
(Interruptions).

THE DEPUTY CHAIRMAN: Please, first
let us reach the bridge and then we will know
how to cross it...(Interruptions) . ..

st frsT wem : wEr Aifgar,
FqIEY AET WA ATV K7 T
T wFy § 2w fufaeze arga ¥ 99
mE &, & frdr frenargiz oA, ..
(=a=aT)

SHRI CHIMANBHAI MEHTA: Madam,
I am on a point of order... (Interruptions)...
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THE DEPUTY CHAIRMAN;. I am not
bearing ypu...(Interruptions) I have already
allowed Mr. Sikander Bakht.

SHRI CHIMANBHAI MEHTA: Just now
you said that ths Home Minister would make
a statement at an appropriate time when he
gets the facts.

THE DEPUTY CHAIRMAN: I did not say
that. I leave it to the Home Minister. When
he comes before the House, he can make a
statement.. . (Interruptions)

SHRI CHIMANBHAI MEHTA: Does it
mean that there will be a second round of
discussion? We will be discussing now and at
that time also we will be discussing.

THE DEPUTY CHAIRMAN: That is
not... (Interruptions)

SHRI CHIMANBHAI MEHTA: I am
raising a procedural issue.

THE DEPUTY CHAIRMAN; Please
sit down. You raise the procedural
issue after he completes... (Interrup
tions) Flease take your seat. When
the procedural issue comes, you dis
cuss it.

ot oefier TR AIUT © IVEWTI(G
wgeat @ 9¢ wgw wigwr § %,

(=wesar)

THE DEPUTY CHAIRMAN: Mr. Mathur,
please sit down... (Interruptions) I am not
permitting you, Mr. Pandey... (Interruptions)
No, MT. Pandey, let me... (Interruptions)

SHRI SURESH KALMADI. They are
demolishing all the temples.

[ RAJYA SABHA |
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SHRI PRAMOD MAHAJAN; No five-star
hotel in Ayodhya is demolished. Why should
Mr. Kalmadi be 30 worried about it?
...(Interrup-tions)

THE TEPUTY CHAIRMAN: I request the
Members to be quiet.

ot fawrae oo« aee qfear, &
?\ﬂtfﬂsﬁ%maﬁwﬁéﬂfmgq
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SHRI SURESH KALMADI: Madam if you
allow them, then I will also start again. ...
(Interruptions) ...

4w fie w1 G ar Adl o=
e &7 IO 3 e | (swee)

ot g wEEw : Arg A & R
T AATE FT & G w2 Afwg )
(=)

SHRI YASHWANT SINHA: Madam, you
call the representatives of the political parties
one by one ... (Interruptions) ...

THE DEPUTY CHAIRMAN: Order,

please.: (Interruptions)... Now,
because Mr. Suresh Kalmadi raised
an issue, Mr. Sikander Bakht, im

mediately after that, wanted to
speak to give clarifications on be
half of his party or his party Govern
ment's behalf and he has done that

(Interruptions)... Now, if the
Members feel that they should also
*be called in proper order, I will call
them ... (Interruptions) ... But I
would request them to have patience
and be very peaceful and speak in
an orderly manner... (Interruptions)...

SHRI SUBRAMANIAN SWAMY: What
about the other Special Mentions?
(Interruptions) ...

THE DEPUTY CHAIRMAN: I do not
know. We will take them wup also...
(Interruptions) ...

SHRI SUBRAMANIAN SWAMY: I am
only asking what will happen to the other
Special Mentions. Wiil they be carried over
to tomorrow?... (Interruptions) ...

THE DEPUTY CHAIRMAN: They will be
carried over any time today also, if possible...
(Interruptions)... 1 cannot say about tomorrow
because they can be taken up today also since
we are not going to discuss this the whole
day... (Interruptions) ... Now, we have the
Railway Minister with his Appropriation Bills
which should be cleared... (Interruptions)

[RAJYA SABHA]
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SHRI YASHWANT SINHA: In this
House, business always gets derailed!
(Interruptions)...

THE DEPUTY CHAIRMAN: So, I now
call Mr. Salve... (Interruptions) ...

SHRI N. K. P. SALVE: Madam, it is only
in the fitness of things... (Interruptions,)...

THE DEPUTY CHAIRMAN: This is not
the way... (Interruptions!) ... Please sit
down... (Interruptions) ...

SHRI SURESH KALMADI: Madam, you
have already given the ruling.
(Interruptions)...

THE DEPUTY CHAIRMAN: Never mind.
If he has got something which he wants to
make clear, let him speak... (Interruptions) ...

SHRI SURESH KALMADI: He only
wants to divert the attention away from this to
Punjab, Jammu and Kashmir, etc...
(Interruptions) ...

THE DEPUTY CHAIRMAN; Order order,
please... (Interruptions) ...

st ufrEfy wmiT ;. ITEENR
wireat, afideg wT ozw &, S
-wm#raﬁar_%, #ofommso *F G¥ FT
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5 % 1 1 R oagd famr 9o
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We have got the whole day... (Inter
ruptions)...
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SHRI JAGESH DESAI (Maharashtra) :
Madam, we have to discuss this issue.
(Interruptions) .. .

THE DEPUTY CHAIRMAN: Just
a minute. The House has decided. Now
that the House has decided, we shall
take up the Special Mentions a little
later...  (Interruptions) .. It is (be
cause this is the decision of the
House and the suggestion came from
the Leader of the Opposition, Shri
Jaipal Reddy, Mr. Yashwant Sinha
and Mr. Dipen Ghosh and they wan
ted it. . . (Interruptions) . . . Yes, Mr.
Salve.

= ST gArE WY wEe,
& ard maEy %aﬁa?rtr{qrrérfaw
TG T T F O aeF ggw AR
Wﬁ%mmgﬁ:mw
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FgT 48 2 fr o Hix qfent &
a @dn 7 AroFo o A ave
q o fdy o T S geTea g
wifgw . . (=)

THE DEPUTY CHAIRMAN: All -
right. Let the situation develop. You should
jtrust the  Chair... (Interruptions) . ..
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SHRI JAGESH DESAI: No, no. We

also want to discuss it.. (Interrup
tions) ...
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THE DEPUTY CHAIRMAN; Is this the
way to behave? Mr. Bakht, you cannot
control your  Members?...
(Interruptions)...
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THE DEPUTY CHAIRMAN: Do not

remind me of anything. Yes, Mr. Salve.
(Interruptions) . . .
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SHRI P. SHIV SHANKER (Gujarat);
No, no, ... (Interruptions) ...
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THE DEPUTY CHAIRMAN: It is very
unfortunate that the Members are deciding
between themselves. It is for me to decide. I
do not permit anybody to have any cross-talks

with others. Enough is enough... {Interr-
uptions) ... Yes, Mr. Salve.

SHRI SURESH KALMADI: Very good.
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SHRIN. K. P. SALVE: Madam, it is
unavoidable that in this  House the Members
should have felt so agitated over what has
been reported inter alia in "The Hindu"...

AN HON. MEMBER: In the "Statesman"
also.

SHRIN. K. P. SALVE: .. ...
about the Ramjanmabhoomi-Babri Masjid
issue. Madam, it is one of the most
unfortunate facets of India's history that in the
land of Gandhi and the Buddha, there should
have been so much of strife, bloodshed and
violence on account of two sacred places of
worship.

To me, Madam, each place of worship is
sacrosanct, whether it is a church or a
gurudwara or a mandir or a masjid. This is the
Indian ethos. There was ostensible objectivity
in what Mr., Sikander Bakht said—he said very
vehemently that they have not violated any of the
provisions of orders, any provisions of the
mandate or any provisions of the injunction—
and he said quite a few things with objectivity.
But I have to object to what he said in the end,
that is, that notwithstanding the facts he has
mentioned, his party is committed to construct
the Ram Mandir and for that he drew support
from the fact that the U.P. electrorate had
voted in their favour. I want to put to him that
this is a national issue and the entire nation has
voted In

F[ ] Transliteration in Arabic script
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favour of a mandate in terms of which the
matter will either be resolved by consensus
or by a court of law and not what the BJP
wants... (Interruptions) ... Let it be clear..,
(Interruptions) ... Madam,let it be clear ...
(Interruptions)... Let this be clear once for
all. (Interruptions)

SHRI JAGDISH PRASAD MATHUR: If
there is something against law, the court will
take care of it.

SHRI N. K. P. SALVE: Madam, let this be
clear that this is a national issue and a national
issue  will be determined by national
consensus, and an overwhelming national
consensus is that the matter should be
resolved amicably, by negotiations, by
discussions. And if it cannot be done—I hope,
the wiser counsel will prevail and both the
sides will come to an understanding—and if
they cannot, then like any other dispute, it
will be decided by a law court, and that will
be binding on everybody, whether it be the
Action Committee of the Babri Masjid or
whether it be the VHP or anybody. Let that be
clear to you, Mr. Sikander Bakht, and to your
Party. Otherwise, I don't want to mention here
what the consequences will be. To preserve
secularism in this country, the sane people,
and that includes 99 per cent of the Hindus,
will fight unrelentingly against this kind of a
Jjabar-dasti, against this kind of an attitude in
terms of which, on the basis of majority you
want to determine what is right. Or is it on the
basis of what the legal possition is? Is it on
the basis of mutual understanding, is it on the
basis of national interest or is it only because
you have decided something for purposes of
breaking the cardinal principles of secularism,
we must abide by it, otherwise you will form
a Government and do all sorte of things which
you want to do? That will not be permitted.

[23 MAR. 1992]j
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Madam, I will come to the main issue
immediately. Mr. Sikander Bakht says that
the acquisition had not been quashed by the
High Court. To that extent he, is absolutely
right. But was it not equally a condition that
they would not transfer? And have they not
leased out 42 acres of land to
Ramjanmabhumi Nyas which
is a Trust, sponsored
(Interruptions)

SHRI SIKANDER BAKHT: That is
absolutely different.

SHRI PRAMOD MAHAJAN: They are
absolutely different lands, what is he talking,
Madam?

SHRI N.K.P. SALVE: Will you listen to
me?
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What is the rationale behind the order of
the High Court? That is my question.

SHRI SIKANDER BAKHT: It does not
relate to that. Do not mix up the land.
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Is it a land in Bhendi Bazar which you are
transferring?
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Ram Katha Park is a magnificent idea.
We are not opposed to it, Mr.
Mahajan.
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I am sorry, Pandeyji did not bother. I do
not agree with you. Mr. Ratnakar Pandey did
not bother Sikander Bakhtji. But I request
you again. Please do not disturb Mr. Salve.
He is the Deputy Leader of the House.
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SHRI N. K. P. SALVE: Madam, they
would hardly allow me to complete a
sentence. What I was submitting is that the
High Court has notl quashed the acquisition,
and the High Court has said that they will not
allow transfer of the land which was the
subject matter of dispute before them. This is
what I have stated. What was it that
warranted all this disturbance?

Now, I come to the point. Madam, would it
not be essential to go into why the High Court
which is still seized of the matter—this may
be part and may not be; part; I am not
interested in that (.Interruptions) The
question is... (Interruptions) Anything that is
being done on this adjacent land becomes an
extremely controversial issue. It is an extre-
mely sensitive issue. It raises doubt in our
secular values. Why not we hold on to it,
unless you have decided 'to hell with the High
Court, to hell with the consensus, to hell with
the whole of the country and to hell with
secularism; we  are  going  ahead'!
(Interruptions). If it is not so, what would you
lose if this trust had not been Transferred the
land? That is the crucial issue. Whether or not
it is apart of the High Court order, it does not
interest me so much. I am not going by certain
legalities of the matter. I am going by the
heart of the matter, and the heart of the matter
is, our secular values stand threatened by
anything which is done which is outside the
consensus, which is without an agreement.
And Madam, what is something more and
very very seriously objeutionable to which
Mr. Sikander Bakht has not responded is,
what is the U. P. Government doing. Does the
U.P. Government think that after all this
controversy which has been raised, it will not
be answerable, and that Paliament would be
like the dumb driven cattle and they will keep
on doing what they want to do and the
Parliament will remain silent about it? Why
have
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they not reported to the Home. Ministry, Mr.
Sikander Bakht? It is your Government there
You get the information but the Home
Minister does not get the information. I
believe your information is authentic; I
believe your information is true...

SHRI JAGDISH PRASAD MA-
THUR; Yesitis.

SHRI N. K. P. SALVE: Why should that
information be not furnished to the Home
Minister? Home Minister has to come and say
here that 'somehow, they have not replied to
me'. I can only describe such a situation as
extremely pathetic. This is an issue over
which how many lives have been lost, so
much blood has been shed. And for whom and
for whose benefit? This country, with its
ancient ethos of tolerance and under-stading
must prevail ultimately. But I am telling you,
Madam, they are also the victims in the hands
of Bajrang Dal. They have no idea of this kind
of militant institutions. They cannot control
them any more. It is a Frankenstein you have
created in VHP; it is a Frankenstein, and it
will devour you and it will devour your values
But we will not allow this to happen. The
nation will stand by sanity; the nation will
stand by secular values; the nation will stand
either for consensus or by the court order;
nothing less; nothing short.

My second question is... (Interruptions) .

SHRI SIKANDER BAKHT: Shall I
respond to what you said? I will respond
about U.P. Government.
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I am responding to what you said.
Secularism yes; a million times yes; but
compartmentalisation of secularism two
million times no.

THE DEPUTY CHAIRMAN: What Mr.
Salve said, and what I heard the Home
Minister over here is, that the Home Minister
not once but twice said that two times he sent
message to the U.P. Government for an
answer on this matter which is agitating the
minds of the Members in this House. Now the
U.P. Government did not furnish the same
information which is furnished to you. Now
I think...

SHRI SIKANDER BAKHT: I promise to
come back to the House with this
(Interruptions).

SHRI JAGDISH PRASAD MATHUR:
Madam,....

THE DEPUTY CHAIRMAN: Mr.
Mathur, don't interrupt me; please
don't interrupt me. Please don't. Let
me finish my sentence. Don't inter
rupt me. You people have got into
the habit of interrupting Members;
you have forgotten that you are
speaking to the Chair. It is everybody; I
address myself to the entire House, not to an
individual, to everyone, including you. When
I am saying my comment, you are answering
Mr. Sikander Bakht, what I am saying is that
Home Minister has written to the U.P.
Government. It is the Home Minister who is
answerable to this House, not you. What you
have spoken is in your own free will which

1 []Transliteration in Arabic secript.
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[The Deputy Chairman]

does not become the official answer. You
might have given the answer which is your
own answer, your own contribution, but
whatever would be from the Government, it
has to come from that Government. You are
not the Government.

SHRI SIKANDER BAKHT: The hon.
Member wanted me to respond. I am
responding to what he said.
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THE DEPUTY CHAIRMAN: Order.
Now, that is over. Please. No interruptions.
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THE DEPUTY CHAIRMAN: Please do
not interrupt Mr. Salve. He is the Deputy
Leader of the House. Please have some
patience. He is not talking anything which is
hurting you, I am sure.

SHRI DIPEN GHOSH: Mr. Salve is the
Deputy Leader of the Congress Party.

THE DEPUTY CHAIRMAN: Congress
Party is a major party in the House.

[23 MAR. 1992]
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THE DEPUTY CHAIRMAN: Shri Raj
Mohan Gandhi. Now I would request that let
us be very brief because we have no time left.

SHRI RAJ MOHAN GANDHI (Uttar
Pradesh). Madam Deputy Chairman, you
were pleased to say that the House should
listen... (Interruptions) .
=t fawat au7 w@a § w1 3 F AR
IV AN HEATE |
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SHRI RAJ MOHAN GANDHI: Madam,
you were pleased to observe that the whole
House should listen to him because of his
venerable age. I would like to submit, through
you, to the House that when a party is a target
of criticism, that party has a right to defend
itself, whether its leader is young in heart
only...
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SHRI RAJ MOHAN GANDHI: . . or
young in age also. Whether it is Sikander
Bakht Saheb or Pramod Mahajan Saheb or
anybody else speaking on behalf of the BJP, it
is the duty of the House to listen to the BJP
when it is the target of criticism today. I
would also like to submit that not only
because Salve Saheb spoke in addition to Shri
Suresh Kalmadi. Even if he had not, because
the rest of us are going to speak about the BJP
in negative terms, it is necessary that the BJP
should be given another chance to speak
before the end. If secularism is one of
the
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values to which we are committed,
democracy is also a value to which we are
committed.

SOME  HON.
absolutely correct.

SHRI RAJ MOHAN GANDHI: Madam, it
has been said on behalf of the BJP that no
court order has been violated. We shall soon
know the precise facts about this. Would the
Minister kindly enquire from the State
Government whether the Sankat Mochan
Mandir.. .

MEMBERS:  Yes,

SHRI P. SHIV SH ANKER: It is
'Sankat Mochan'.
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SHRI DIPEN GHOSH: Maadm De.
puty Chairan, the amount of tension
generated in this House over this
issue proves what amount of tension
is generated odlside over this parti
cular issue. Madam, this issue has
been hanging fire for more than two
years now and as Mr. Salve has
pointed out, a lot of blood has been
shed over this issue. Yet this issue
could not be resolved amicably,
through negotiations, on the basis of
a consensus. It would have been better
if this issue could be resolved on the
basis of a consensus. But, as you
know, Madam, it is not mere religi
osity that drives certain persons to
rake up this issue. It is simply to
earn political mileage and more so
electoral mileage that this issue was
raked up by the BIJP, the Vishwa
Hindu Parishad and the Bajrang Dal.
It is clear from Mr. Sikander Bakht's
statement itself that since there was
a favourable decision, verdict in
favour of that Party, they would build this
temple. I don't mind building of thousand and
one temples. But surely my party is opposed
to building of any temple-demolishing the
mosque there, disturbing the status quo there.
Madam, for that matter, if there is any dispute
whether there was a mosque or a mandir
which was there earlier. I don't know whether
that conundrum can be resolved like the
Helenic conundrum, Yet , if there
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[Shri Dipen Ghosh] was any dispute, it
could have been settled through discussion,
really if there was any religiosity behind it.
But, because to earn political mileage is more
important for certain parties here, they could
not settle it. That is why my party says that if
it cannot be settled through a consensus, then,
judicial dispensation should be accepted by all
concerned.

Mr. Raj Mohan Gandhi has reminded all of
us that what transpired in the National
Integration Council meeting where the recent
Chief Minister of Uttar Pradesh was himself
present and Mr. Chavan, Home Minister was
also present, is that he committed that his
Government would abide by the court
decision and that he, his Government would
not disturb the status quo. But, I am not going
into the details of the sophistry.

Mr. Sikander Bakht might have received
any prior information which Mr. S. B.
Chavan, Union Home Minister, did not have.
It is an irony and misfortune for all of us. You
say, Madam, that when the Leader of the
House is on his legs we must hear him.

THE DEPUTY CHAIRMAN: Yes.

SHRI1 DIPEN GHOSH- Yes. But today at
least "the Leader of the House rose on his
feet, but he could not speak so much which
the leader of a group could do. I don't know
who is correct.

SHRI S. B. CHAVAN: Because I have to
speak on the basis of information.

SHRI DIPEN GHOSH; Exactly. I know
that. The whole thing is that you have to
speak on the basis' of reports received from
the State Government Also you agree that you
have a machinery, and when the State
Government does not respond to your
enquiry, you know what has to be done by
your Ministry to reply  to

[RAJYA SABHA]
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Parliament. That way you cannot absolve
yourself of your responsibility of speaking up
on the floor of Parliament because the State
Government did not give you the input.

We have seen that a State Government
was dismissed even though the State
Government did not ask for it or even the
Governor did not ask for it. Mr. Maran knows
it. So, that way....

THE DEPUTY CHAIRMAN: I would
request Mr. Dipen, Ghosh. You are going
beside the point.

SHR1 DIPEN GHOSH- That way it is a
very important issue, a very sensitive issue,
and I would plead with the Union Home
Minister: Let the Home Minister come out
with a statement, whatever information he has
got, whether he has received such an
information from the State Government or
from his own machinery. Let the Home
Minister share some information with
Members of Parliament and we are entitled to
know it.

The Leader of the BJP may say that they are
committed to build a temple there and that they
have got a verdict. Now, the question is
whether this 36 to 40 per cent verdict of the
people in a particular State is the verdict of the
people in the entire country. Can a Government
of a party with a 36 to 40 per cent verdict in an
election in a State disturb the basic fabric of
our country, our democracy, our secularism?
That is the most important question. Here lies
the importance of the issue when you have
particularly heard the leader of the BJP. It
underlines the necessity for the Union
Government to come out with a statement and
take the Parliament into confidence, as Mr.. Raj
Mohan Gandhi hag correctly pointed out that
Parliament is not represented only by the BIP.
it is represented by all other parties and the
verdict given in their favour cannot be over-
ruled by a verdict given in favour of the BJP in
a particular State. I would, therefore.
appeal
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to the Home Minister to collect information
as quickly as possible and come out with a
statement and share the information with us.

SHRI P. SHIV SHANKER: There is
no doubt and it is understandable that
the sentiments of the Members ought
to have been roused on reading what
ha, appeared in newspapers. Equally
their agency is roused because of the
provocation of the sentiments. Certain
basic issues arise in the entire affair
the basic issues about which some of
the hon. Members have made refer
ence. I would rather request that we
should be a little calm and cool and
ponder over the ethos and the values

that this nation has developed over
the centuries, which 1is our inherit
ance. This country is not the Jagir

or the property of a particular com
munity or an individual. This country
belong, to all, who are the citizens of
this country. There is ho question of
the majority members having a grea
ter say and the minority members
having a lesser say. The Constitution
has taken care of every segment of
the society in this country. Whether
the segment is based On religion,
caste or whatever may be the shade
of the segment of the society, the
rights and duties of each and every
one flow from the Constitution, which
is the solemn and sacred document to
which all of us have wedded oursel
ves. We have taken the oath in the
nam, of the Constitution. It iy rather
an unfortunate state of affairs today
that while a very serious debate on
an issue, which is volatile, is taking
place, the hon. Home Minister is
bereft of information. So, he will not be able
to answer. But, none the less, we are debating
because the issue is so volatile. Therefore, the
values that have emerged over the centuries,
which have been, to a great extent, engrafted
in the Constitution have to be protected at
every cost. We cannot say that we will
trample the rights of others and build our
temple there. Nobody would object. I am sure
nobodv would object if the BJP constructs not
only one temple but a
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hundred temples. We will not object.
But we would request them, while
doing so BJP will not trample upon
the right, of others, will not disturb
in any form the Babri masjid. That is

what 1 expected from Mr. Sikander
Bakht. Let him construct the temple.
He says "We have come to power on
the basis of the votes that were cast
in the name of the temple." The
word  "mandate" has already been
mentioned and I would not like to

repeat it because they have raised
this issue all over the country. It was
not confined to Uttar Pradesh alose

It is true, in Uttar Pradesh, because
of the localisation, you might Dave
aroused the sentiments beyond pro
portion. On an issue like this, it is

always possible that for sometime a
larger number of people might be
come sentimental and Dblind to the
reason itself and the voting pattern
that takes place in such a aitusttca
cannot really reflect the rational mind
of the people. We are a highly divided
society, it is very difficult to bold
the society together if we do not ser-
iously work for it. I am sure the Bjp
is facing this difficulty today. Having
come to power in Uttar Pradesh, they
have not been- able to push through
their plang which they were trying to
put forth before coming to power.
Their zeal has a little bit dampened.
I appreciate that point because the
more powerful you are, the mora
tolerant you ought to be. Merely
because you are powerful, you cannot trample
upon the powers and authorities of others.
You have to be tolerant which is one of the
main ethos of our country. Merely because
the Hindus happen to be in majority, that does
not mean that you can tra-mple upon the
rights of the minority community. Since the
BJP Members also have taken the oath in the
name of the Constitution. I am sure they will
accept that and will not in any form affect the
Babri masjid or its premises either by
demolition or by shifting it to any other
place. They must have greater respect for the
feelings sentiments, rights and powers of
those who are in a minority.
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Madam, one aspect has been made a little -. I
would say.shady. Since we are living under
the rule of law not under the rule of jungle
and all of us having sworn to uphold the
Cons-titution will have to ultimately abide —
if a consensus is not possible as has been said
by certain friends . by the decisions of the
court. If we do not abide by the decision of
the court, then, we are not living up to the
standards of the Constitution and the entire
democracy will be peril in this country. Let
us be prepared, If you do not have faith in
the democracy, if you do not have faith in the
Constitution, then, it is clearly a law of
jungle and it will be impossible to hold
the different segments of the society together
in this country and equally the
territories. Let us  not mince matters on
this issue.  Therefore, whether BJP or no
BJP, whether Congress or no Congress,
any party whatsoever, if we do not conform
to the basic ethos and values of the
Constitution .let us foe very  clear
that  we cannot survive. If I correctly
recall, so far as the ourt is concerned, the
matter had once come to the Supreme Court
also and the Supreme Court had
observed that the status quo ante should
be maintained which we are not realising.
I would like to put this question to my BJP
friends. Without having raised this issue of
the Ram Mandir to such a high pitch,
could they have demolished any of the small
'mandirs' which has been so reported It may
or may not be correct. Of course, we take
it that what you say is correct. Could you
have demolished even a small temple there,
if the issue had not been raised to such a high
pitch?  But today, these demolitions, these
small demolitions,  are totally overpowered
under the sentiment of the issue ~ which has
been raised to the highest pitch. When you
say that you will construct the Ram Mandir
you do construct.  Nobody bothers about it.
Yes, please do it. If people like us can help,
yes, we Vill. I am sure even Mr. Ghosh will

come to your rescue.  But then, don't disturb
the existing structure of the Babri Masjid in
any form. That is what we say. You must
also realise that there are the sentiments of
other people attached to that. And when it is

a question of the order of the Court, if
you do not respect the Court, if you act in
any manner you like circumventing or

subverting  the Court's process, I am sure, the
Home Minister here will take the course
that he has to adopt according to law. I am very
clear in my mind—and I would appeal to the
Home Minister-that if the Government of Uttar
Pradesh goes beyond the order of  the Court,
then it does not function according to the
Constitutional norms and Article 356 has to
take recourse. Let us be very clear on this
point. Whether it is the BJP Government or any
other Government, I am not bothered
about it.  Therefore, let us not deviate from
our basic ethos and values. I felt a little
agonised by the way Mr. Sikander Bakht
had said that they had been mandated to con-
struct the temple. If it is a question of
mandate, does he think that that mandate was
confined to U.P. alone?

THE DEPUTY CHAIRMAN: The special
mention was about the demolition of temples.

SHRI P. SHIV SHANKER: Madam, those
are two issues linked up. The issues are so
badly linked up that it is not possible
separate  them. Madam it is possible to
separate the chaff from the grain; but
sometimes it is difficult to totally the chaff
from the grain. Now this is an issue where we
are concerned. Why should Mr.
Sikander Bakht  become agitated and too
sentimental in saying that they will construct
the temple?  Everyone here is agreeable to
the construction of the temple.  But the real
issue is something different. I am sure,
as responsible persons, the hon. Members
from the BJP and their leader would here and
now say that they will not disturb the Babri
Masjid in any form
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whatsoever and that they will construct the
temple. (Interruptions) That is what is most
important. And therefore, I would like to say
one thing.

SHRI PRAMOD MAHAJAN: If
anybody wants to react. (Interrup.
tions).

SHRI P. SHIV SH ANKER: Madam, I
would like to say. .. (Interruptions).

THE DEPUTY CHAIRMAN: Now,
reaction not while he is speaking.
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SHRI V. NARAYANASAMY; Why
should the U.P. Government remove the Head
Priest there? (Interrup.-tions).

THE DEPUTY CHAIRMAN: Order,
please. Ihave to adjourn the House for
lunch.

SHRI P. SHIV SHANKER: Madam, none
of us need raise the controversy or quarrel on
the basic issues, which are our values and
which arc accepted by the entire nation. I am
sure that the hon. Members of the BJP, who
have taken the oath in the name of the
Constitution, are as much wedded
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to the concept of secularism, as is expected of
them, having regard to the fact that it is the
basic etho accepted by the nation.

Madam, another aspect which my friend
referred to, is the question of lease. He has
himself said that the court has directed that
the land should not be transferred. As a
student of law. I would like to tell Mr.
Sikander Bakht, that lease is equally a
transfer. (Interruptions).

SHRI PRAMOD MAHAJAN: That land is
not leased (Interruptions) You are a student
of law. That land is not leased. You are
confusing the two cases together
(Interruptions).

THFT M ST @/ §0

SHRI P. SHIV SHANKER: Madam, let
me make the position absolutely clear.
(Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Mathur, nobody has asked you to give
clarification.

SHRI P. SHIV SHANKER: Madam. let me
make the position absolutely clear that if the
land leased is not the subject—matter which
is pending in the High Court, then I sincerely
apologise because I am not aware of it.
(Interruptions). You may be aware of it. I am
speaking on the basis of what has come in the
newspapers. This is a little controversial
matter and I would earnestly request the
Home Minister that when he makes a
statement, he should come out and say
whether it is really a part of the land that is
the subject-matter in the court or not.

Lastly, I would submit that let us have
respect for the verdict of the court of law
failling the consensus approach. It is better
that we evolve a  consensus  approach
taking  into
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consideration the ethoes and values of this
nation. If it is not possible, let us go by the
verdict of the court of law wiach has to be
respected in every form. If there is any
controversy about the fact, [ would even make
a suggestion. {Interruptions)

THE DEPUTY CHAIRMAN: Let him
finish. I have to adjourn the House for lunch.
(Interruptions).
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SHRI P. SHIV SHANKER: Lastly, I will
submit that for the purpose of proper
appraisal of the situation, I would appeal to
the House, if the House can agree and if the
Leader of the House can give his assent to,
that a House Committee could be formed for
the purpose of going there and finding out as
to what exactly has happened (.Interruptions).

THE DEPUTY CHAIRMAN: Please sit
down. I have to adjourn the House for lunch
for one lour. I hope the UP Government will
inform the Home Minister so that we can get
the information. The House is adjourned for
lunch till 2.45 P.M.

The House then adjourned for lunch at
forty-five min- Us past one of the clock.

The House reassembled after lunch at
forty-eight mir utes past two of the clock.

[THS VICE-CHAIRMAN SHRI M. A,
BABY) in the Chair]

PAPERS LAID ON THE TABLE

THE VICE-CHAIRMAN (SHRI M. A.
BABY): There is a supplementary list of
business for today. Paper in be laid on the
Table. Shri Shantaram Potdukhe.

Summary of the Recommendations of the
Committee on Small Savings and the
decisions of the Government thereon
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE: Sir, I beg to
lay on the Table a copy (in Englis and Hindi)
of the Summary of the.ecommendations of
the Committe on Small Savings and the
decisions of the Government thereon.

[Pleased in Library See No. LT.. 1583/92]

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Now, we will continue with the
Special Mentions. Shri Ram Awadhesh
Singh.

SHRI MURASOLI MARAN (Tamil

Nadu): The CEair has assured that is
continuing....

SHRI MURASOLI MARAN (Tamil
Nadu): The Chair hasa assured that one
Member from each party will be allowed to
speak.

SHRI V. GOPALSAMY: ...and one
Member from each party is-allow-ed to
speak. The SJP and the DMK have not
spoken and the ATADMK is also there.

SHRI MOHD. KHALEELUR RAHMAN
(Andhra Pradesh): We are also here, Sir.

SHRI V. GOPALSAMY: Telugu Desam,
everybody is there.

SHRI CHIMANBHAI MEHTA (Gujarat):
Why don't you take Special Mentions
tomorrow?

THE VICE-CHAniMAN (SHRI M. A.
BABY): Let us see whether it will be over.
Chaturananji

Special Mentions—Contd.

Alleged demolition of Temples in Ayodhya
in violation of the rulings of the High
Court—Contd.



